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OPEN COURT 

\ 
CErn'RAL ADt1IN'!STRATIVE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 

Allahabad. : Dated this 8th day of March, 2001 

Original Application NO. 556 of 1997 

CORAH :-

Hon'ble Hr. SRI N'aqvi, J.M. 

Hon'ble !1aj Gen KK Srivastava, A.M. 

Ashok Kumar Singh, 

Son of Gopal Lal, 

Resident of 5, 11ori. i1lhalla Dara Ganj, 

Allahabad. 

(Sri SC Srivastava, Advocate) 

• • • • • Applicant 

Versus 

1. Unlon of India through Secretary. 

Ministry of Defence, Govt. of India, 

Ne\oT Delhi. 

2. Director General, Ordinance Services, 

N'ew Delhi. 

3. Co~andant COD Chheoki, Naini, 

Allahabad. 

4. Personnel Officer, C.O.D. Chheoki, 

Naini, Allahabad. 

(Sri Satish Chaturvedi, Advocate) 

• • • • .Respondents 

0 R D E R (0 r a 1) ----------
By Hon'ble f1r. SKI ~aqyi, J.M:. 

Shri Ashok Kumar Singh has come up seeking the 

relief to the following effect :-

(i) issue order and direction to respondent no.3 

to hold the interview /selection pending in 

postponement after the cancellation of the 

selection held on 17-2-1997. 
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(ii) to hold the se l ection/interview as Qer laid 

dO\"n r .ecruitment rules . strictly amongst the 

candidates sponsored by E~ployment Exchange, 

(iii ) to issue order or direction to consider the 

candidature of the applicant for recruitment 

on the post of Hazdoor. 

2 . Briefly stated the facts of the case are that 

26 vacancies of ma1 doors £el l vacant in COD Chheo~i, 

Al lahabad and notified through Employment Exchange 

in the month of September . 1996 . The ap~licant was 

a l so one of the candidates for the same and had ·~ beet 
fj.A. ' 

Pl'l strength for peefe r ence as he is the son of e11pl oyee 

of the COD. The intervie\'1 for the post \'Tas held on 

17- 2- 1997 but the apolicant cou l d not qnalify in t he 

viva voce . He has a g rievan r:e t hat no preference \'las 

allo\'led to him for being son of newt ,..,..,..nl:>vee . "!"ne 

Depot em9loyees being aggrieved of tne selection~made 
I c:f .f.e. I.e< j,-,;,.. 

their r epresentation resulting into cancellation; made 

in pur suance of the interview h e ld on 17- 2- 1997 which 
- I 

\<las •*~±~d before the Tribunal in OA '\Tos . 38 2 . 340 . 

348 , 383 . 439 and 519 of 1997. All the se OAs 

decided by a sing l e order dated 9- 12- 19 98 and 

were 

the ~c:t.""--L . 

were a llowed grant ing relie f sought the~ein, Against 

this order of the Tri bunal a ' \>rri t pet ition no. 549 of 1999 

was pr efer red before the Hon ' bllw~f~ Court , which t-1as 
.... 

decided on 11- 4-2000 throughrthe order of the Tri buna l -
dated 9~12-1998 and the cancellation of the sel ection 

was set aside with the direction that the 9etitioners 

shal l be appointed~nly as and when vacanci~s accrue 

and un less there i s no l egal i mpediment. 

3 . ~Je have heard learned counsel for both sides and 

perused the record • . 

4 . We find that the matter has already been settled 
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in the a b:>ve referred t·C'rit p ::tition no . 549 of 1999 

which is fully apolicable in the present ~atter also . 

In the circu~stances the relie f s~ught for by the 

applicant cannot be gra~ted as h e could not qualify 

in the interview held for sele~tio, on 17- 2-1997. The 

OA is according ly dismissed with no order as t o costs. 

s. The copie s of the ~ribunal ' s judge~ent ana the 

o rder passed in the \'lrit netition as referred t o above, , 
and produced. f ro:n the side of respondents be retained 

on record . 
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